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10=1=97 Learn2d cnounsel HMr.3.92rmaa "of

the applicant. Mr.A.K.Choudhury Addl.
C.G.S3.C. for the respondents. Mr.S.%arma
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'01097 ! ' Mr B.X.Sharma with Mr S.Sarma

'for the applicant. Mr D.K.Das
!informs that Mr A.K.Choudhury could
:not appear today due to personal

, vdifficulty
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' - .10-1-97 . Mre.S.Sarma counsel for the
: 7 applicant. Mr.A.Ke Choudhury Addl.\\
' ,C.G s.c. for the respondents. '
: :Mr.s. arma seeks time to take ins.
U BT !Stmctions ‘from the applicant :
Lot ale Coles o :'i — -"7.’..1"" is .out of - Station“.‘“.-: shonkge Ty
¢! ,* List for consideration of
v 'Admission on 21-2-97.
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'g;ath;'eJiEL;‘::; Qﬁ;.f{ﬂ}ﬂg755~ ”QFL.S Ali,Sr. C.G.S.C. prays for

H. adjoﬁrnment of the case t1ll 8.2.1997
1, on behalf of Mr. A.K.Choudhury,
T Addl’C G.S.C. who is reported to be
' 1nd1§posed.

ty IMr. B.K.Sharma, counse] - for the
Y; applacant submits today thaty today is
,p ;;;ﬁtbglﬂlqsg date of release of the
' lw\lﬁppl;cant The order of transfer shall

L
(1

tiY remain suspended till 10.2.1997 \in

]
'y respect of the applicant.
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o v, - 1'List on 10. 2. 1997 for adm1851on.
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Eoﬁy of this .order t; pe Xle2. 97 Mr u.Ali learned S «€ .G .5.C préys
futniéhed to both thé'counsel - £pr-a-short adjogrnmant-tl}l 14.2.57
of the parties. E for obtaining instruction. Mr B.K.Sharma
learned counsel for the applicant has

, né objection. However, he“suonitu that
By Order ' the stay order granted ca%licr may

| cgntinue till next date. ' , ¢

After hearing both sides'we ardjourn
,  thl case to 14.2.97 and the stay order
~ d4ted 31.1.97 shall continue till
. 14.2.1997. | '
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142,97 Heard Mr S. Alj, learned Sr. C.G.S.C., Mr
» ) 1 _BJ(. Shahhé, learned counsel *for the appﬁcant'and ,
M'r' D.K. Das, learned counsel for respondent No.6.
The application is admitted. The matter requires early
disposal. No formal notices need be sent because
the learned counsel for the parties have 'appéareq.
Mr B.K. Sharma shall furnish copies during the course
of the day to enable the counsel for the respondents,
namely Mr S. Ali and Mr D.K. Das to submit written
statement. -
. o - _' Let this case be listed for hearing on 14.3.97.
- B ” ' 'Néqéssary records shall be produced by the department
on that day. Meanwhile the interim order dated
31.1.1997 for stay of the transfer order dated 28.8.1996
) (Annexure-2) issued by vthe Deputy Director of
v v . Administration (P) for Director General under office
. ‘LWQ-‘ o - ) “order No.45/96-SI(A) and release order under No.1(4)/97-
SN T Aash 114,292, . §/10197 dated 29.1.1997 (Annexure-D to M.P.No.14/97)

' o . o b .7»-"““‘:'passedv by the Administrative Officer for Station
""7‘3/)’)7?:'."” - AR 'Dijtilector, All India Radio, shall continue until furgher
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ph'rio‘on5295"f;%¥ Z) .14.3.97 Let this case be listed on 2.5.97

for hearing.
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.'@' Rero . L 2=5=97 Mr.M.KeChoudhury learned counsel appea=
b\ \/)'m ez JZA ok g/ s ring on behalf of the applicant submits. that
g - Ll o LA the, applicant's son has recently been ‘@iiustog

24 7"4 e by abductors and the private respondentsis also
ﬁ "’VWQCM-' , now under medical treatment in TATA Memorial
f&\ : Hospital, Bombayv. For that purpose the counsel
-~ - of both sides pray for long adjournments Accor-
22 5 7 7 dingly,we grant 2 months time.

k‘? o ‘,7@('“&/9 en /é//e_, List for hearing on 4-79979
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It has been informed th!:,at' the
respondent No.6 is lying seriously ill

. in Tata Memorial Hospital. The other

counsel for the respondents are also
not present. Accordingly, mentionbu

,. has been made for long ad joui;‘nment@

ﬁr.E.K.Shama learned counsel for the
applicant and- MrgS.Ali, broCoG SeCe

do not object in- granting ad journment.

Accordlngly, case is ad;;ourned till

stl_'} Septem)eer 1997 for hearl{[ng.
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On the prayer of the

o, A

learned counsel for fhe' parties the

case adjourned till 3. 4 98. In the

meantime Mr Ali may take up the

, matter w1th the departmenf
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?3.4.98 f Mr S.ali, learned Sr.C.G.S.C is
S ilndlsposed and mention has been made
| for adjournment. Learned couhsel for |
g the other side has no objection.
é List on 26.6.98 £or hearing.
i . ’
Ane
: Vice=Chairman
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26=6-98 " On the prayer of Mr.B.K.Sharma lear-
e ‘ned counsel for the applicant case is
adjourned for 2 weeks. Mr.S.:Ali, learned
SraCeG+S.Cs submits that he needs some
instructions.
List it on 10-7-98 for hearinge.
A% & Vice-chatﬁﬁ;i
1m ,
10.7.98 On, the prayer of the learned
counsel for the parties the case is.
adjourned till 17.7.98.
Vice-Chairman
. nkm A
17=7=98 Mr.S.A14, learned Sr.C.G.5.C. submits
; that the applicant has been given relief,
| Considering this aspect the application
is dismissed as infructuous.
1C B Vice—chairman
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